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BEFORE THE HON'BLB NATIONAL GREEN TRIBUNAL

PRII\CIPAL BENCH, NEW DELHI

Original Application No.60612018

In re: Compliance of Municipal Solid Waste Management Rules,

2016 and other environmental issues (Arising out of

directions of the Hon'ble Supreme Court in W. P. No.

888/1996 and W. P. No. 37512012)

AFFIDAVIT BY CHIEF SECRETARY, GOVERNMENT OF

PUDUCHERRY IN RESPONSE TO THE NOTICE UNDER

ORDER DATED 07.09.2022

I, Rajeev Verma, S/o. Shyam Singh Verma, aged 56 years, Chief Secretary,

Government of Puducherry, with office at Chief Secretariat, Puducherry-1, do

hereby solemnly affirm and sincerely state as follows:

1. I am the Chief Secretary for the Government of Puducherry and thus

competent and conversant with the case to depose this Affidavit. The

contents of this Affidavit are true and correct to my knowledge, derived

from official records available with the Govt. of Puducherry.

2. I respectfully submit that various directions passed by the Hon'ble NGT

on28.07.2022 in O.A. No. 606 of 2018 are duly communicated to all the

concern departments on 19.08.2022 for strict compliance. (Annexure-[).

JEBYVERMd rr.s.,
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3. I respectfully submit that the Development Commissioner has been

designated as Senior Nodal Officer to assess and monitor the progress in

bridging the gap in sewage and solid waste management. Review

meeting was held and minutes of the meeting is placed in Annexure -II.

4. I respectively submit that I am also monitoring the progress of solid

waste management in State Level Committee (SLC) on Solid waste

Management, Special Task Force (STF) on elimination of Single Use

Plastics and sewage management in Central Monitoring Committee

(CMC). District Collectors are monitoring the progress in solid and

liquid waste management in the District Environment Plan Review

meetings. Environment Monitoring Committee (EMC) has been set up in

Chief Secretariat to monitor the implementation of various orders passed

by the Hon'ble NGT.

5" I respectfully submit that regarding disposal of legacy waste,

Government of Puducherry has noted the concem of the Hon'ble NGT.

On a war footing mode, tender was floated and work was awarded to

Mls. Zigma Enterprises Pr,t. Ltd., on24.06.2022. Out of 5.5 lakhs tons of

legacy waste accumulated in Kurumbapet dump site, Puducherry,

Approx. 3.41 lakhs tons (620/o) have been cleared as on 01.11.2022.

Action has been taken to deploy additional trommel to clear 100 %of the

legacy waste after offset of North East monsoon (by March2023). PPCC

has imposed Rs.9 lakhs as Environmental Compensation (EC) to

Oulgaret Municipality for failure in commencement of processing and

disposal of legacy waste. The same has been remitted.

\.qd
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7.

6. I respectfully submit that 77,850 MT of legacy waste is accumulated in
Paravaipet, Karaikal Municipality. Local Administration Department

(LAD) has prepared the DPR to clear the legacy waste through Bio-
mining. Approval of RFP and DPR is under Progress and about to issue

the tender by December 2022.

I respectfully submit that Mahe Region has already been declared as

"zero waste" region as in-house composting is being practiced. 2 TpD
of non-biowaste is being sent to Material Recovery Facility (MRF)

located in Pallor. Thus no legacy waste is accumulated.

I respectfully submit that for disposal of legacy waste in yanam Region

and processing of solid waste, DpR has been prepared by the Local

Administration Department (LAD) fo. bio-mining of 25306 MT of
Legacy waste. Tendering process would be completed by December,

2022 and bio-mining processing would be commenced by January , zoz3.

I respectfully submit that Govt. of Puducherry is taking all the measures

to reach 100 % processing of solid waste through centralized

ldecentralized mechanisms. officers were deputed to various parts of
the country to study the best practice being followed. (wTE plant,

Okhla, Indore, Nashik, Mumbai for composting etc.).

10. I respectfully submitthat in Puducherry with the financial assistance of
PPCC, 1 TPD Bio-methanisation plant at Kurumbapet disposal site was

established and is functioning. 10 TPD of dry waste is collected and

recycled by the informal sector and through Material Recovery Facility (
MRF ) facility. DPR and RFp has already been prepared to set up the

8.

9.

|.I_E-EV ItBRMA, r_e.s.,
:F SECRETARY TO GOVEB'{MENT
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350 TPD processing plant

process would be completed

issued by December 2022.

Kurumbapet, Pondicherry Tendering

Nov 2022 and letter of award will be

at

by

11. I respectfully submit that in Karaikal Municipality, l0o% of wet waste
processing is being carried out through composting (15 TpD) by Mis.
Hand in Hand since 2016. Bio-methanation Plant of 1 TPD capacity was
installed with the financial assistance of Puduch.rry pollution Control
Committee (PPCC) in the yeau. 2018. Methane gas generated is used for
lighting purpose in the solid waste disposal yard.Dry waste of 1 TpD is

used for RDF preparation and 31.2 TPD of dry waste is recovered and

recycled by the informal sector. New concessionaire has been identified
for the Integrated Solid Waste Management (ISWM) with Black Soldier

Fly (BSF), vermi composting technology for wet waste, de-

polymerization and incineration for dry waste and recycling of c&D
waste are proposed. The expected date of issue of letter of award is
November 2022.

12. I respectfully submit that for Yanam Region, work order was awarded in
November, 2021 to xzvs. HR Square LLM, Hyderabad to implement

Integrated Solid Waste management Programme for 15 years period. The

firm has commenced door to door collection, transportation and disposal

of solid waste. Setting up of processing facility has been started and will
be commenced at the earliest.

13. I respectfully submit that LAD has initiated encouragement of Bulk
waste generators to set up of Micro composting facility (MCF,s) within
their premises to reduce the waste to some extent coming to the

eAl
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processing plant. Condition to install insite composting plant has been

incorporated in the CTE which is being issued by the PPCC to

HotellResturants/Apartments.

I respectfully submit that plastic waste is posses challenge for scientific

management of solid waste. Govt. of Puducherry had imposed ban on 3

types of Single Use Plastic (SUP) in 2009, 10 types of SUP in 2019 and

20 types of SUP in 2022. Action Plan has been evolved and a Special

Task Force has been constituted and implementing authorities have been

notified to enforce the ban. 30 plastic waste Reprocessing units are in

operation in the U.T. of Puducherry, which convert plastic waste into

granules / pellets and used for manufacturing value added products.

I respectfully submit that regarding sewage management 71 MLD of

sewage is generated in Urban area of Pondicherry. 3 Nos.of SBR based

STP (3 x L7 MLD : 51 MLD) and 2 Nos. of UASB STP (2 x2.5 :5

IW-D) are cuffently available in Pondicherry. Gap of 15 MLD (71 MLD-

56 MLD:15 MLD) is currently being disposed off through septic tanks

and soak pit. DPR has been prepared for the cost of Rs. 56.53 crore for

providing treatment of remaining 15 MLD of sewage generated which is

inclusive of O&M for 15 yearshas been sanctioned under AMRUT 2.0.

Online Continuous Monitoring System (OCMS) has been provided in all

the three 17 MLD STPs and PPCC is periodically monitoring the quality

of treated sewage.

16. I respectfully submitthatDPR for installation of 3 MLD STP for the cost

of Rs. 35.73 croresat Sankaraparaniriver, Villiyanur to treat the sewage

generated from semi urban area, has also been sanctioned under

15.

(lgIEEtT VERMA, I,a.s.,
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AMRUT 2'0' The scheme will be implemented and completed before
June, 2023.

I respectfully submitthatDPR for installation of 2 MLD sTp for the costof 
'.s. 

27 .27 crores (15 years o&M) at Arasalarriver, Karaikar has beenprepared .sanction obtained under AMR,T 2.0. The scheme w,l beimplemented and completed before June, 2023.

I respectfully submit that Kararkal, Mahe and yanam generate 10.6MLD, 4.5 MLD, 6 MLD respectivery. DpR is being prepared and will
be completed by January to provide Under Ground sewer system withadequate capacity of Sewage Treatment plants (STp) . work wilr becompleted by Mar ch, 2024.

19' I respectfully submi t that committee for Effective lJtitization of Treated
Jewage has been constituted under the chairmanship of the secretary,
works. First meeting of the committee was herd on 23.09.2022. rtexplored the possibility of utilization of 100% of treated sewage forIndustrial, Agriculture, Forestry, Fish culture, Water Sprinkling,

Playgrounds, Railways, Bus stands, Universities , fire fighting and other
suitable purposes.

20' I respectively submit that already 2 units viz. IWs. sorara andM/s. Chemfab Alkalis are using treated sewage. IJtilization of 3.5 MLDtreated sewage by IWs. chemfab Arkalis is in pipe rine. condition ofutilization of treated sewage is being incorporated in cTE of major water
consuming units.

17.

18.
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21. I respectively submit that Regulations for conservation of rainwater have

already been prescribed in the Puducherry Building Bye laws. Building

permission by the Planning Authorities are issued after ensuring

provision of RWH in the plan and the Occupancy certificate for

buildings is issued after confirming installation of RWH system in the

buildings.Puduchery Ground Water Authority (PGWA) is invariably

incorporating a condition to provide RWH structure in the clearance

given to the industries/commercial establishment for extraction of

ground water. 831 RWH structures have been installed in industries.

22. I respectively submit that office order was issued on 31.10.2022by the

Under Secretary (Housing), mandating provision of double plumbing

system in group housing / Colonies utilizing grey water for flushing and

gardening and black water suitably treated or connection to sewer

terminating to STPs (Annexure-Ill).

23. I respectively submit that LAD and local bodies are regularly conducting

the IEC activities to achieve l00o/o source segregation. Under Swachtha

hi seva, various competitions, campaigns and workshops were held in

schools. Awareness pamphlets are issued to public. LAD is proposed to

conduct the zero-waste expo in order to involve the community on

reducing waste and maintaining cleanliness.

24. I respectively submit that Department of Science, Technology and

Environment (DSTE) has brought out a documentary film on il1 effect of

usage of SUP. A LED awareness Van is sent out to all the areas of

Pondicherry to screen the film and create awareness on ban on usage of

SUP.

H6"*y.vERlr{A, r.*,q.
rrEF sEcRErARy ro ooEiinffi
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26.

25. I respectively submit that in compliance with the Hon'ble NGT

directions, Puducherry Pollution Control Committee has imposed

Environmental Compensation of Rs. 1.26 lakhs to LAD for failure in

commencement of processing of solid waste and disposal of legacy

waste and Rs. 2.4 crorcs to PWD for failure in setting up of STP.

I respectively submit that Govt. of Puducherry has taken earnest and

committed action towards scientific disposal of solid waste and adequate

treatment of liquid waste based on the Hon'ble Tribunal directions and

abide by any further order passed by the Hon'ble Tribunal.

VERIFICATION

Verified at Puducherry on 4th of November, 2022 that the contents of the

above Affidavit are true and correct to the best of my knowledge and

information as derived from the official records and nothing material has been

concealed there from.

SIG'ITED BETORE }IE

U ttl \['r ILoLr-
nI . $IUAIFRAKASH, 8.L.,
{NVOCATE & XOTARY PUtrLrc

Govt.of lndle
Regd. Nr.79?3lfllt

\r.6.fihd e ROSS,IIANGO IIAGAF
puoucHERRY.115 ort
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N O. 32 5 3/DSTE/NIGT/D TRI SEE I2O2Z I /(i.i
GOVERNMENT OF PUDUCI{ERRY

DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONIMENT
PT]DIJCIIERRY POLLi]TION CONTROL COMMITTEE

3'd FLOOR, PIM BUITDING, ANNA NAGAR, PIIDUCHERRY - 605 OO5.

Telephone: (0413) 2201256* i *t","**:(0413) 
2203494

Puducherry, the 1 $ l,,l]t 2[;??

ORDER

The Chief Secretary, Government of Puducherry has appeared before the Hon'ble

National Green Tribunal G\rGD on28-a7-2022relatedto O-A- No' 606 of 2018'

In compliance with the order of Hon'ble National Green Tribunal (NGT)

dt.28.O7.2022inO.A. No. 606 of 2018, you are here by directed as per the provisions of

Section 5 of the Envirorunent (Protection) Act, 1986 to deposit Environmental

Compensation of Rs. 9 Lakhs @upees Nine Lakhs only) immediately, imposed by

Puducherry Pollution Control Committee vide Letter No.2923[PPCC/EC/SWMllsAl2020

dt. 3t.12.2020 for failure in commencement of Solid Waste Processing Facility and

Disposal of Legacy waste. (Copy of letler dt.31.12.2020 is enclosed)-

This is issued with the approval of the Chief Secretary, Government of Puducherry.

(ll. VALLAYAN, T.A.S.)
SE CRETARY (EI\TWRONMEN T)

Encl: Hon'ble NGT Order dt.28.A7.2A2?. ^ O(,_, i.:rrryTo itr* 
"

1. The Secretary, Local Administration Department, Puducherty

2. The Director, Local Administration Departmen! Puducherry

3. The Commissioners, Pondicherry, Karaikal, and Yanam Municipality and

Ariyankuppam, Bahour, Manadipet, Nettapakkam, Villianur, Kottucherry,lhinurallar,

T.R. Pattinam, Nedungadu and Neravy Commune Panchayats.

Copy to:

1. The Secretary to Hon'ble Lieutenant Governor, Puducherry

2. The OSD to Hon'ble Chief Minister, Puducherry

3. The Development Commissioner-cum- Senior Nodal Offrcer, Government of Puducherry

4. PS to the Chief Secretaty, Puducheny

5. Guard fi1e



I{o. 3253/DSTEAIGT/DIR/SEEI2O22/ Li .\ Q.

GOVERNMENT OF PUDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT

PTIDUCFIERRY POLLUTION CONTROL COMMITTEE
3'd FLOOR, PI{B BTIILDING, ANNA NAGA& PUDUCI{EP.RY - 605 OO5.

Telephone : (0a13) 2201256 ; Telefax: (0413) 2203494

ORDITR

I'he Chiel Secretary, Governrnent ol puclucherry has

National Grecn l-ribunal (NC;'f) on 28,07.2022 relatedro O.A.

Puducheny, the

appeared before the FIon'ble

No. 606 of201B.

1 9 ni;c llrllil

In compliance with the order of Hon'ble }.lational Green Tribunai CNGT)
dt.28.07.2022Ln O-A- No. 606 of 2018, you are here by directed as per the provisions of
Section 5 oi' the Environment (Protection) Act, 1986 to deposit Environmental
Compensation of Rs. 2-4 Crores (Rupees Two crores and forty lakhs only) immediately,
imposed by Puduchery Pollution Control Committee vide Letter No. 191/pFCC/PRS/SCI-
112022135 dt' 06.01.2022 lbr failtire in commencement of STP near Sankaraparani River,
Pondicherry and Arasallar River, Karaikal.

This is issued with the approval ofthe Chief Secretary, Government pt puclucher.r.y.

<-\\\\

[E.. VALLAYAN,I.A.S.)
s E cRE TARY (BI{VIRONME},{T)

1-) I L.' )# -')/.' ..i. \.P'
\4 \'rtEncl: Hon'blc NGT Order c|t.28.07.2022

To

1. 'fire Secretary, (Works), Puducherry
2. l'he chief'bngineer, l'ublic w,rks Department, pucruche,y

Copy to:

1. The Secretary to F1,,'bre Lieutcnant Governor, Fuducherr_v
2. l-he OSD to Hon'ble Chief Minister, puducherl1,.

3 ' 'fhe Devclopnlcnt Comtnissioner-cLul- Senior Noclal Officer, Governmcnt of lruducher^,
4. PS to the Chief Secretary, puducherry

5. Guard file
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No. 3253[DSTE/NGT/DIR/SEE/202 2/.],:i t
GOVERNMENT OF PUDUC}IERRY

DEPARTME.NT OF SCIENCtr, TECHNOLOGY & ENVIRONMENT
PIIDUCTIERRY POLLUTION CONTROL COMMITTEE

3'd FLOOR, P}IB BUILDING, ANNA NAGAR, PUDUCI{ERRY _ 605 OO5.

Telephone : (0a13) 2201256 ; Telefax: (0a13) 2203494

I)trcluchcrr-v. the 1 g li,',j 2i22

ORDER

The Chicf Secretary- Government of Puducherry has appeared befbre thc []on'ble

National Green'llribunzrl (NGl) on28.0l.2022related to o.A. No. 606 of 2018.

'Ihe Flon'ble NGf in its order dt.28.07.202? expressed concern over improper

management o1 Solid Waste and its likelihood of causing heaith ancl environmentzrl

iinpacts. lt urged to compiete 100 oh processing of solid waste in the U.T. o['Puciucherry

rvithin 6 months period.

You are thercot' hereby direcleci as per the provisions of Section 5 o1' tl're

Environment (Protection) Act, 1986 to

(i) Submit time bound Action Plan within 15 days.,to. address gap in solid waste

processing and disposal of legacy waste in Pondicherry Municipality,

Oulgaret Municipality, Karaikal Municipality, Mahe Municipality and

Yanam Municipality within 6 months period. 100% solid waste processing

must be achieved within this period as outer limit.

(ii) Submit remediation plan for Kurumbapet disposal site to be completed

withjn this 6 months period. -

(iii) Incorporate a condition in the trade license to provide insitiue Green waste

composting system and grey water treatment plant in all the Gated

Community / Kalyanamandabam / Hotel / Restaurant / Malls and other

categories of bulk waste generators.

(iv) Intensi$, IEC activity in order to get community irvolvement in source

segregation and achieve 100% source segregation. Tradition, culfure,

Knowledge and Community involvement on reducing waste and

maintaining cleanliness needs to be ensured.



(v) Adequate col'rposting / vermicomposting / Biornethanation centres be set
up nearest to source generation and monitoring of compost produced at
individual and comrnunity rever and its usage and linkage with MCFs, with
end uses / processors be ensured.

t)

This is issued witrr the approvar of the chief Secrctary, Govemment of pr_rdrcherry.

\R\\
rE. vALr.A)Sr.A.S.1

SECRETARY (riNVrRoNvrEND

Encl: Hon'ble NGT Order dt.2g.07.Z0Zz

To

1 The Secretary, Local Administr.ation, puducherry
2' T'he Director, Locar Administration Deparhnent, puducherry

Copy to:

1. The Secretary to Hon,ble Lieutenant Governor, puducherry
2. The OSD to Hon.ble Chief Minister, puducherry

' "3' The.Development commissioner-cum- Senior Nodal officer, Governrnent of pucluche*y4. PS to the Chief Secretary, puducherry

-5. Guard file
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No. 3253/DSTEATGTiDIfuSEE/20221 t" clg
GOVERNMENT OF PIJDUCI#,RRY

DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
PTIDUCHERRY POLLI]TICN CONTROL COMMITT]]E

3'd FLOOR, PHB BUILDING, ANNA NAGAR, PI'DUC}MRRY - 605

Teiephone: (0413) Z2Ot256* i *t","**: 
(0a13) 7203494

Puducherry, the

005.

t $ A'LIG ?022

ORDER

The Chief Secretary, Goverrunent of Puducherry has appeared before the Hon'ble

National Green Tribunal G'IGT) on28'07 '20)i relatedto O'A' No' 606 of 2018'

The Hon,ble NGT in its order dt. 28.07.2022 expressed concern over inadequate

treatment of sewage generated.

You are thereof hereby directed as per the provisions of Section 5 of the

Environment frotection) Act, 1986 to submit time bound Action Plan within 15 da1'5 16

provide uncler Ground Sewer System with adequate capacity of Sewage Treatment Plants

(STP) for the remaining urban area of Pondicherry, Karaikal, Mahe and Yanam regions

within onc year.

you are also hereby clirected to intercept all sources of sewage and drains carryings

sewage (vaithikuppam, Kurchikuppam, Grand canal and upper canal) and divert to the

sTPs within maximum 6 months period. Adequate STPs must be commissioned / sewage

treatment capacrty augmented within this 6 months period as outer- limit. These drains shall

be properly mahtained and exclusively used for exit of storm water.

This is issuecl with the approval of the Chief secretary, Government of 'uducherry.

Encl: Hon'ble NGT Order dt.28-07 -2022

To

1. The Secretary, I'ublic Works, Puducherry

2. The District Collector, Karaikal

3. The Regional Administrato-r, Mahe

4. The Regional Adrninistrator, Yanam

5. The Chief Engineer, Public Works Department Puducherry

Copy to:
1. The Secretary to Hon'ble Lieutenant Govemor, Puducherry

2. The OSD to Hon'ble Chief Minister, Puducrr'erry

3. The Development Commissioner-cum-senior Nodal Officer, Government of Puducherry

4. PS to the Chief Secretary, Puducherry

5. Cuard file

(E. VALLAVAN, T.A.S.)

SECRETARY (EIWTRONMT*.) 
,1-

CL.p,-,r{,r'rU\
\1\-'



N o. 3 2 5 3/DSTE/NGT/DIR/SEEi202 2 //+"' t'\

GOVERNMENT OF PTIDUCHERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT

PUDUCI]ERRY POLLI]TION CONTROL COMMIT'IEE
3'd FLOOR, PI-iB BUILDING, ANNA NAGA& PITDUCHERRY - 605 OO5.

'I-elephone : (0a13) 2201256 ; Telefax: (0a13) 2203494

Puducherry, the 1 I nUg ZA2?

ORDER

The Chief Secretary, Government of Puducherry has appeared before the Flon'ble

National Green Tribunal G.fGD on 28 -07 .2022 related to O.A. No. 606 of 20 1 8.

The Flon'ble NGT noted that Sewage discharges from 3 Industries did not meet the

prescribed discharge stzrndards.

You are hereby dilected to pursue the Industries to upgrade the existing Sewage

Treatment Plant inorder to meet the discharge standards immediately, failing which

necessary action for ciosure shall be initiated against the units. Further, regular monitoring

of industries to ensure compliance of discharge standards be conducted. Condition of ZLD

on industries be imposed. Further Group Hosing Societies be directed to set up double

plumbing system utilizing wash water (grey water) for flushing and gardening and black

water suitability of treated or connected to sewer terminating to STPs following the draft

Notification of MoEF&CC dt.25.02.2022 etc.

This is issued rvith the approval of the Chief Secretary, Govemmen{ of Puduchery.

Encl: Hon'ble NGT Order d|.28.07.2022

To

The Nlember Secretary, Puducherry Pollution Control Committee, Puducherry

Copy to:

1. The Secretary to lJon'ble Lieutenant Governor, Puducherry

2. The OSD to Hon'ble Chief Minister, Puducherry

3. The Development Commissioner-cum- Senior Nodal Officer, Government of Puducherry

4. PS to the Chief Secretary, Puducherry
5. Guard file

(8. VALLAYAN,I.A.S.)
SECRETARY (ENWRONMEI\rT) .y 

., */{ t/ \il,\
\t \-
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No. 325 3 /DSTE/|IGT/DIR/SEE/2022 / g o a
G O\'ERNMENT OF PUDUCHERRY

DEPARTMENT OF SCIENCE, TECFINOLOGY & ENVIRONME}TT
PIIDUCI]ERRY POLLIJTION CONTROL COMMITTEE

3'd FLooR, pI{B BITILDI}.IG, ANNA NAGA& rUDUCI{ERRv - 605
Telephone : (0a13) 2201256 ; Telefax: (0a13) 220-?494

Puducherry, the

ORDER

The Chief Secretary, Government ol'll,rducherry has appeared befbre the I-Ion'ble

National Green fribunal (NGT) on 28.07 .2A22 related ro O.A. No. 606 of 20I 8.

The Ifon'ble NG'f noted that out of 34 I'PD of Plastic Waste generated in lhc

Municipal arcas only 14'fPD is being recovered i recycled. Rernainir-rg 20 TPD is

landfilled. This needs to bc trvoided and sent to authorized plastic recyclers.

In contpliancc rvith tlic order of llon'ble National Green fribunal (NGT)

dt.28.07.2072 irt O.A. No. 606 ot'2018, you are here by directed as pcr thc provisions ol
Scction 5 of the ljnvironmcnt (Prorection) Act, 1986 to,

(i) Set up Adequate Material Recovery Facility at Kururnbapet disposal site and

other places within 6 months period and ensure recovery / recycling of
entire plastic waste generated.

005.

iLj
-.ll
-a ---

This is issued u,ith the approval of the Chief Secretary, Governmen'\of Puducherry.

Nu
\

(8. VATLAVAN,I.A.S.)
sE CRETARY (B I\\4RONMENT)

Encl: Hon'ble NGT Order dt.28.A7.2A22

To

1. The Secreiary, Local Administration, Puducherry
2. The Director, Local Administration Department, Puduchern.

Copy to:

1. The Secretary to Hon'ble Lieutenant Governor, Puducherry
2. The OSD to Hon'ble Chief Minister, Puducheny
3. The Development Commissioner-cum- SeniorNodal Officer, Government of Puducherry
4. PS to the Chief Secretary, Puducherry
5. Guard fiie

"1: n/
'K,t"'
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No. 3253/DSTE/NGT/DI R/SEE/202 z I ."'
GOVERNMENT OF PUDUCTIERRY

DEPARTIVTENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
PLIDUCT{ERRY POLLUTION CONTROL COMMITTEE

3'd FLOO& PHB RTIILDING, ANNANAGA& PITDUCIIERRY - 605 005.
Telephone: (0413) 2201256 ; Telefax: (0413) 2203494

1 $ AriCI 2r;??Puducherry, the

ORDER

The Chief Secretary, Government of Puducherry has appeared before the Hon'ble

National Green Tribrinal (NGT) on28.07.2022rclatedto O.A. No. 606 of 2018.

In compliance with the order of Hon'ble National Green Tribunal GVGT)

dt.28.07.2022inO.A.No.606 of 2018, you are here by directed as perthe provisions of

Section 5 of the Environment (Protection) Acl 1986:

To provide Decenkalized Solid Waste Processing Facility with Buffer Zone of

suitabie plantation and DEWATS grey water treatrnent system within 6 months period.

Treated sewage must be utilized for irrigation and fish culture etc.

This is issued with the approval ofthe Chief Secretary, Gove

Encl: Flon'ble NGT Order dt.28.07.2022

To

(E. VALLAVAN, I.A.S.)
SLCRETARY (ENVIROI {MENT),.

c7. '>>'>, 

^o'f''o. \,
\-\

1. 'fhe Commissioner, Ariyankuppam Commune Panchayat, Puducherry
2. The Commissioner, Bahour Commune Panchaya! Puducherry
3. The Commissioner, Nettapakkam Commune Panchayat, Puducherry
4. The Commissioner, Mannadipet Commrme Panchayat, Puducherry
5. The Coramissioner, Villianur Commune Panchayat Puducherry
6. The Chief Engineer, PWD, Puducherry
7. The Director, Deparlment of Fisheries, Puducherry

Copy to:

1. fhe Secretary to Hon'ble Lieutenant Governor, Puducherry
2. The OSD to Hon'ble Chief Minister, Puducherry
3. The Development Commissioner-cum- Senior Nodal Officer, Government of Puduchen'y
4. The Secretary. Local Adrninistration, Puducherry
5. The Director, Local,Adrninistration Departmen! Puducherry
6. PS to the Chief Secretary, h"rducherry
7. Crrard file
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No. 3 2 5 3 /D STE/I\GT/D IR/SEE/202 2 / {- 1 i',
GOVERNMENT OF PUDUCIIERRY

DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONMENT
PUDUCHERITY POLLUTION CONTROL COMMITI'EE

3'd FLOOR, P}18 BUILDING, ANNA NAGAR, PUDUC}IERRY - 605 OO5.

Telephone: (0a13) 2207256 ; Telefax: (0a13) 2203494

Puducheny, the tr I Ai;,; 2;322

ORDER

. l-he Chief Secretary, Government of Puducherry has appeared be i'ore the Hon'b1e

National Green Tribunal (NGT) on28.Al2012 related to O.A. No. 606 o1'20I8.

Hoir'ble National Grcen Tribunal has noted that around 5l MLD of trcated sewage

is not utilized.

PLrducherrl, Pollution Control Committee / Pondicherrl, Ground Water ALrthoritl,

arc clircctecl as per thc prc,visit-rns oi'section 5 of the Ilnvirorunetrt (Protcction) Act, l9116 to

insist and ensure utiliz-ation o[-trcated sewage available u,ith PWD b-v the iltdustries /

commercial establishrnenls rvhile issuing Consent to Establish / Renerval of Consent /

Regislration / Renerval of Ilegistration respectively"

l00ok utilization of entire treated sewage needs to be ensured tl'rrough industrics.

oommercial establishments, irrigation, fish culture etc.

Al1 steps be lakcn to minimize drawl of ground watcr. It is also dircctcd to ensure

that septic tanks and soak pits systems safeguard ground water safety, particularly in rural

areas. Scientific management of coast to prevent saiilrization of ground water be also

ensured.



l-his is issued r.r'ith the approval of the Chief Secretary, Govemment of pudlcherry.

r

I

F--s- I

\\
(8. VALLAVN, r.A.s.)

sE CRETARY (EN\arRor{1\{EN T)

llncl: Hon'ble NGT Order dt.29.07.2022 
;:.- ^,

To ,t\\nt-',' 
"

I

1. The Secretary (Works), puducherry

2' The Mernber Sccretary, Puducherry Pollution Control Committee, puclucherry
3. J'he lVlernher Secretary, puducrrerry Ground water Authority, puducrrcr.ry,
4. Thc Chiel'Engineer, pWD. pLrduchcrrv

5. Thc l)irector. LAD, puduchery
6. fhe Director, (Fisheries), puducherry

7. Thc cornrnissioners, Ariyankuppam, Bahour, Manadipct, Nettapakkam. vlritrnur,
Kot'tucherry. fhirunallar, 'f.ll- Pattinam. Nedungadu and Ncravy Commqne panchavats,

Clopy to:

1. 'lhe Secretary to FIon'ble Lieutenant Governor, puducrrerr-v.
2. The OSD to l-Ion,ble Chief Minister, puducherry
3' llhe Dcve lopment commissioner-cum- Senior Nodal officer, Government of puducherrv
4. I'}S to the Chief Seoretary, puducherry
5. Gr_rard fi1e

.,]
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No. 325 3,DSTE/NGTIDIR/SEE/202 2 / 5*1,
GOVERNMENT OF PUDUCI{ERRY

DEPAR'|MENT OF SCIENCE, TECHNOLOGY & ENVIRONME}I"
PUDUCI{ERRY POLLUTION CONTROL COMMI-ITEE

3'd FLOOR, PIIB BUILDING, ANNA NAGA& PUDUCI]ERRY * 605 OO5.
T'elephone : (0413) 220t256 ; Telefax: (0a13) 2203494***

Puducherry, the 1 I nUe 2[;22

ORDER

The Chief Secretary, Government of Puducherry has appeared before the Hon,ble
National Green Tribunal (NGT) on2g.07.2022relatedto o.A. No. 606 of 2018.

The Hon'ble NGT opined to make Mahe and Yanam regions as Zero waste Centres.

You are therefore hereby directed as per the provisions of Section 5 of the
Environment (Protection) Act, 1986 to take necessary measures to make Mahe and yanam

Municipality as Zero waste Centres by establishing propff Sewage and Solid Waste
Management Systems, within six months period-

Director, LAD shall monitor the progress closely to ensure this compliance within 6
months period.

This is issued with the approvai of the chief Secretary, Govemment 

f 
pud*cherrr.

\,\
\

(E. VALLAVAN{,I.A.S.)
SE CRBTARY (ENTWROI\M IINT)

Encl: Hon'ble NGT Order dt.29.07.2022
To

1. The Regional Administrator, Mahe
2. The Regional Administrator, yanam
3. The Commissioner, Mahe
4- The Commissioner, yanam
5. The Director, Local Administration Deparrment, puducherry

Copy to:
1. The secretary to Hon'bre Lieutenanl-Governor, pudrcherrv
2. The OSD to Hon,ble Chief Minister, puducherry
3. The Development commissioner-cum- senior Nodar officer,
4. The Secretary, Local Administration, puducherry
5. PS to the Chief Secretary, puducherry

6. Guard file

Gover nrlent o{' Puducherry

4,,-
\1\u'

u/"
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No. 3253DS]IEAIGT/DIR/SEE/202 2/ f, c,tp

GOVERNMENT OF PUDUCI#RRY
DEPARTMENT OF SCiENCE, TECHNOLOGY & ENVIRONMENT

P{'DUC}MRRY POLLUTION CONTROT, COMMIT'TEE
3.d FLOOR, pI# BUILDING, ANNA NAGA& PUDUCIIERRY _ 605 005.

Telephone : (0a13) 2201256 ; Telefax : Qa13) 2203494

Puducliery, the J;i :l .lli:J
ORDER

The Chief Secretary, Govemment of Puducherry has appeared before the Hon'ble

National Green Tribunal (NGT) on28.07 -2022 related,to o.A. No. 606 of 201g.

In compliance with the order of I{on'ble National Green Tribunal (].{GT)

dt.28-07.2022inO.A. No. 606 of 2018, T1:: Development Commissioner, Government of
Puducherry is designated as Senior Nodal Officer (SNO). The SNO will regularly asses

the progress in bridging the gaps in Sewage and Solid Waste Management and Establishing

stock taking at District / Commune level. Copies of initial Orders dt.29.04.2019,

02.07.2020, 30.11.2A27, 31.05.2022 and 28.07.2022 issued simuhaneously are also

enclosed for monitoring the progress and compliance. Apart from this aclclitional directions

can be issued by SNO and further measures and innovative approach can be r,Lndertaken to

ensure and expedite cornpliance of environmental nclrms.

This is issued with the approval of the chief Secretary, Govemment Ipuducherry.

Enci: Hon'ble NGT Order dt.28.07.2022

To

(8. VALLAVAN,I.A.S.)
SECRBTARY@NWRONMENT) 

._
o,/t X/, ."7.

/) t'
The Development Commissioner, Goverrunent of puducherry

Copy to:
1. The Secretary to Hon'ble Lieutenant Governor, puducherry

2. The OSD to Hon'ble Chief Minister, puducherry

3. The Secretary, Public Works, Puducherry
4. The Secretary, Rural Developmen! puducherry

5. The Secretary, Local Administration, puducherry

6. The Director, Local Administration Deparhnent, puduchen.,r

7 ' The Director, Department of Science, Technology and Environment, Puducherry
8. The Chief Engineer, Public Works Deparknen! puducherry
9. PS to the Chief Secretary, Puducherry
10. Guard file



No. 3253[DSTE/NGT/D IW SFjE l202r, C' o 
"-

G OVERNMENT OF PUDUCI{ERRY
DEPARTMENT OF SCIENCE, TECHNOLOGY & EhIVIRONMENT

PIIDUC}IERRY POLLUTION CONTROL COMMIT'|EE
3'd FLOOR- PI{B BLIILDING, ANNA NAGAR, PIIDUCHERRY - 605 OO5.

Telephone : (0ai3) 2201256 ; Telefax: (0a13) 2203494
*+*

Puducherry, the 1 I ni;O |fr??

ORDER

The Chief Secretary, Government of Puducherry has appeared before the Hon'ble

National Green Tribunal (NGT) on28-07.2A22relatedto O.A. No. 606 of 2018.

Hone'ble NGT urged to safeguard ground water in rural area fi'om septic tanks and

soak pits systems.

You are directed to provide Feacal Sludge Treatment Systems for Rural areas under

Swachh Bharath Gramin schemes within 6 months period.

This is issued rvith the approval ofthe Chief Secretary, Governmcnt of Pr-rducherry.

*\.-_,,
\

1. The Secretary, Rural Development, Puducherry
2. The Project Director, DRDA, Puducherry

Copy to:

1. The Secretary to Hon'ble Lieutenant Governor, Puducherry
2. The OSD to Hon'ble Chief Minister, Puducherry
3. The Development Commissioner-cum- SeniorNodal Officer, Government of Puducherry
4. PS to the Chief Secretary, Puducherry
5. Cuard file

(8. VALLAYAN,I.A.S.)
SECRE TARY (EN\4RONMDNT) 

..-O/c- &rt z" apft'
iq\r,

Encl: Hon'ble NGT Order dt.28.A7.2022

To

,#,.
\.-
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No. 3253[DSTEA{ GT/D IR/SE 8i202 Z / r; o t
GOVERNMENT OF PUDUCHERRY

DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONIMENT
P{'DUCFIERRY POLLUTION CONTROL COMMITTEE

3'd FLOOR, PItrB BTIILDING, ANNANAGA& PIIDUC}IERRY- 605 OO5.
Telephone : (0a13) 2201256 ; Tetefax: (0a13) 2203494

Puducherry.Lhe ' i : :- ,'lJ'?

ORDER

The Chief Secretary, Govemment of Puducherry has appeared before the Hon'ble

National Green Tribunal (NGT) on2\-07-2022 relatedto o.A. No. 606 of 2018.

The I{on'ble NGT suggested to provide more Rain Water Harvesting Struchrres

inorder to increase ground water table level.

You are requested to provide Robr'Top Rain Water Harvesting Systems to all the

Got'ernment buildings at the earliest and within outer limit of 6 months period.

This is issued -uvith the approval ofthe Chief Secretary, Govemment o,f puclucherry.

(8. VALLAVAIY,I.A.S.)
SECRIITARY (EN VIRONMITND,--

To t(' 4.,\ru"
', -{ \ ,

1. The Secretary, Public Works Department, puduchery
2. The Chie{'Engineer. Public Works Department, puducherry

Copy to:

1. The Sccretary to llon'ble Lie utenant Govemor, puclucherry

2. The OSD to Ilon'ble Chief Minister, puducherry

3. 'lhe Development Commissioner-cum- Senior Nodal Officer, Government of puduche rry
4. PS to the Chief Secretary, puducherrl,

5. Guard fi[e



No. 3253IDSTE/NGT/DIR/SEE\2022/ !. r> ;,'
GOVERNMENT OF PUDUCI#RRY

DEPARTMENT OF SCIENCE, TECHNOLOGY & ENV{RONMENT
PLIDUCIIERRY POLLUTIO N CONTROL COMMITTEE

3.d FLOOR, PHB BUILDING, ANNA NAGA& PIIDUCHERRY - 605 005.
Telephone : (0a13) 2201256 ; Telefax: (0a13) 2203494

+**

Fuducherry, the I I nUe 2|J22
ORDER

The Chief Secretary, Govemment of Puducherry has appearecl before the Hon'ble

National Green Tribunal (NGT) on28-07.2022related to O.A. No. 606 of 2018.

Hon'ble NGT insisted for effective utilLation of treated sewage for industrial/

Horticulture proposes in order to conserve ground water resourn:e.

Therefore, Committee for Effective Utilization of Treated Sewage, of Public Works

Department is constituted with the foliowing members:

(i) The Secretary, Public Works Department - Chainnan

(ii) The Chief Engineer, Public Works Department - Member

(iiD The Meinber Secretary,
Puducheny pollution Control Committee - Member

(iv) The Director, Deparhment of Agriculture - Member

(r) The Director, Department of Industry - Member

(vi) The Director,
Department of. Science, Technoiogy & Environment - Member

(vii) The Director, Local Adminiskation Deparhnent - Member

(viii) The Deputy Conservation ofForest - Member

(ix) The Executive Engineer, @H), PWD - Member Secretary

The Committee shall meet once in 3 months and evoive plan and ensure

implementation of Plan for 100% utilization of Treated Sewage for lnduskial, Agriculture

Forestry, Fish culture, Water Sprinkling, Playgrounds, Railways, Bus Stands, IJniversities

and other suitable purposes.



1:
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This is issued with the approval ofthe -Chief Secretary, Governmelt of Puducherry-
t

\\
\

L-J

, <..
a/"- \)-5 a.I _-(r\r;,-

\t\-

Encl: I ion'ble NG'f Order dt.28.07.2022

l-o

1. The Secretary, Wor*s, Puducherry

2. The Chief Engineer, Public Works Department, Puducherry

Copy to:

1. The Secretary to Hon'bie Lieutenant Governor, Puducherry

2. The OSD to Hon'ble Chief Minister, Puducherry

3. The Development Commissioner-eum- Senior Noil-al Offieer, Governtnent of Puducherrl'

4. PS to the Chief Secretary, Puducherry

5. Cuard file



No. 3253,DSTE/NGTiDIR/SEE/2022I S<' !1

GOVE,RNMENT OF PUDUCIMRRY
DE,PAR.:I-IVII]NT OF SCIENCE, TECI]NOLOGY & ENVIRON MI]}{T

PUDUCI IE,RRY POLLUTION CON'IROL COIVIMlTTEE

3.d FLOOR, PI{B BUILDING, ANNANAGA& PUDUCI-IEITRY - 605 OO5.

Telephone : (0413) 2201256 ; Telefax: (0413) ?203494
***

I-Ion'bie NGT

increase ground rvater

mandatory.

emphasized more Rain Water Harvesting Structure in order

ievei and stated that Rain waster harvesting structures should

to

be

You are therelore requested to l4a}:e it mandatory to provide Rain Water I-Iarvesting

SLructures for all buildings public or private in the U.T. of Puducherry.

This is issued with the approval of the Chief Secretary,

Encl: Hon'ble NGT Order dt.28.07.2022

To

1. The secretary, 'I'own & country Planning Departnlent. Puducherry.

Z. The Member Sccretary, Puduchcrry Planning Authority, PudLtclterrl'

3. The lvlember Secretary Karaikal Planning Ar.rthorit-v, Karaikal

1. 'fhe Member Seoretary Mahe Planning Authority, Matre

5. The Ivlernber Secretary Yernam Planning Authority. Yanam

Copy to:

1. 'fhe Secretary to Hon'ble Lieutenant Govemor, Puducherry

Z. The OSD to Flon'ble Chief Minister, Puducherry

3. 'ihe Development Comrnissioner-oum- Senior Nodal Officer, Govetnment o I l']uducherty

1. PS to the Chief Secretary, Pudncherrv

5. Guard t'i1e

0r. VALLAVAN. LA.S.)
SECRE'I'ARY (IiNLtRONllIlN'I') .,

<r/- .y.*-,*
r1 \'

Governmcnt of Piidr.icherrY.
i

\
\
\\i".

\\ \\

"i i .. r\ 4n4r\
Pudrrclrcn'y.the ; J ituJ lull

ORDER

The Chief Secretary, Govemment of Puducheny has appeared before the Hon'ble

National Green Tribunal (NGT) on28.07.2022 relatedto O.A. No- 606 of 2018'

d'it:rrtL
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No. 3 25 3/DSTEAIGT/DIR/SEE/202 2/ fc,'/
GOVERNMENT OF PUDUC}IERRY

DEPART'MEM- OF SCIENCE, TE,CHNOLOGY & EWIRONMENT
I-' UDUCI II]RRY POLLUTION CONTROL C OMMIITEE

3'd FLOOR, PIIB tsIII-DING, ANNA NAGA& PUDUCFIERRY'605 OO5.

I'elephone : (0413) 2201256 ; Telefax: (0a13) 2203494
***

Puduchcrry. the 1 I rl ., - ?frl?

ORDER

The Chief Secretary, Government of Puducherry has appeared before the Hon'ble

National Green Tribunal0'{GT) on28-A7-2A22telated'to O'A' No' 606 of 2018'

Hon,ble National Green Tribunal expressed concelrr over accumulation of huge

quantity of Plastic Waste due to tourism activity.

Hon,ble National Green Tribunal emphasized to promote eco-friendly tourism

inorder to contain plastic menace.

Secretary and Director Tourism are directed to evolve an Action Plan for

propagating Eco-Tourism iil the u.T. of Puducherry within 3 monfhs period.

Fufther, the resorts and hotels be directed to adopt Zero waste policy, including

waste water reuse within the resort i hotel areas and the compliance be monitored regularly-

This is issued with the approval of the Chief Secretary,

(E. VALLAVA-N,I.A.S.)
SECRETARY @NYIRONMTINT)

To

Government of PuducherrY.

\..S-\r--\$

1. The Secretary, Tourism, Puducherry

2. The Director, Toudsm, Puducherry

3. The Member Secretary, PPCC, Puducherry

4" The Director, Local Administration Department, Puducherry

Copy to:

i. The Secretary to Hon'ble Lieutenant Govemor, Puducherry

2. The OSD to Hon'ble Chief Minister, Puducherry

3. The Development Commissioner-cum- Senior Nodal Officer, Government of Puducherry

.4. PS to the Chief Secretary, Puducherry

5. Guard file

o/.
''*r) -, ,r, u

'iii" ' 
'
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No. 3253/DSTE/NGT/DIR/S EE/202 Z/ 5,,o
GOVERNMENT OF PUDUCI{ERRY

DEPARTMENT OF SCIENCE, TECHNOLOGY & ENVIRONME]{T
PI]DUCIIERRY POLLUTION CONTROL COM}{ITTEE

3'd FLOOR, PI-iB BLIILDING, ANNA NAGA& PI-TDUCHERRY - 605 OO5.
Telephone : (0a13) 2201256 ; Telefax: (0413) 2203494***

pudrrcherry, rhe I $ nUO ZfiZZ
ORDER

The Chief Secretary, Government of Puducherry has appeared before the Flon,ble
National Green Tribunal (NGT) on2g-a7.2022relatedto o.A. No. 606 of 2018.

Hon'ble NGT suggested to have stringent monitoring by District Magistrates in
bridging the gap in waste generation and treatment.

You are therefore requested to review the Solid Waste / Waste Water Management
System while executing the District Environment Plans and ensure that gap in waste
generation and treatment is bridged at the earliest in your Districts. Alternative / interim
measures to the extent and wherever found viable be adopted.

-fftis 
is issuecl lvith the approval of the Chiet'secretary, Governnrcnt pl'pudue herr,v.

R.,.\\

(8. VALLAVAN,I.A.S.)
sE cRtrTAnY (EN\ruoNM[ NT)

o !t-
lV

'X,r.ir'
i'nt:

1. The Secretary to Hon'ble Lieutenant Governor, puducherry
2. The OSD to Hon'ble Chief Minister, puducherry

3' The Development Commissioner-cum- Senior Nodal Officer, Government of puducherrv
4. The Director, Local Administration Departmen! puducherry
5. The Chief Engineer, Public Works Department
6. PS to the Chief Secretary, puducherry

1. Guard file.

Ilncl: Hon'ble NCT Order dt.28.07.2022

To

1. The Distlict Collector, puducheny

2. 'fhe District Collector. Karaikal

Copy to:

*



AttnigxuRc- *Tf

GOVBRNMENT OF PUDUCHERRY

DEPARTMENT oF SCIENCE, TtrCIfNoLoGY AND ENVIRONMENT

PUDUCI{ERRYP0LLUTIONCONTROLCOMMITTEE

Minutes of the Review Meeting Compliance Status of the Hon'ble NGT

Directions in the matter of o.A.No.606 0f 201-8 held on27J'0'2022 at chief
Secretariat, Puducherry

List of Members and officers who attended the meeting are annexed'

At the outset, Secretary @sT&E) briefed about the Hon'ble National Green Triburial (NGT)

order dt. 28.07 .2022 and 07 .09.2022, TheDirector, DST&E explained about each component

of the order issued under Section 5 of Environment (Protection) Act, 1986'

l. 'fhe Development commissioner -ctlm- Senior Noclal officer directed to retnit

Environment compensation (F;c) of Rs. 9 lakhs imposed b,v PPCC to l3 l'ocal Bodies

for non-processing of solid rvaste aud non-disposal of legacy lvaste rvithin a'*'cek'

(Action: I)irector. LAD)

2. fhc I)eveloprrlent Commissioner has instructecl Secretary, PWD to subnlit thc proposal

for paytlent til EnYirotrtnent Compensation rvithin a r'veek'

for installatiori of 3 MLD STP at Sankaraparani river and 2 MLD STP at Arasalar

have been submitted under AMRUT scheme for sanction'

(Action: SecretarY, PWD)

3 . Regarding the disposal of Legacy waste, the Director, LAD informed that Out of 5 5 3 3 00

tons, Approx.276650 tons (55%) have been cleared- I'e., Out of 23 acres of land, 7 acres

of land have been cleared and expected 10 acres of land to be cleared by Dec 2022' ln

addition to that, the Secretary (Envt.) instructed to deploy the additional trommel to ciear

the legacy waste to the maximum extent of 75o/o before onset of Monsoon. The Local

Administration Department is responsible for disposal of the Legacy waste in a time

bound n-]anner.

DPR

river

Page I of6
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The Director, l,AI) was instructed to call for Request for Proposal (RFP) for preparation

of DPR for bio-mining of legacy waste at Karaikal Municipality' Tender should be

floated before 11th November.

LAD has prepared the DPR for Yanam, to clear the

Bio-mining and Bio-remediation for reclamation

Approval of DPR uncler Progress and about to issue

to be floated belbre 11tl'November'

Iegacy waste of 25306 MT through

of land around 1.8 acres of land'

the tender bY Dec 2022. Tender has

Director, LAD informecl that the there is no iegacy waste in Mahe'

(Action: Director, LAD)

All Local bodies were instructed to publish Bye-laws within a week to provide insitue

Green waste composting system and Gray water tleatment System for

Kalyanamandabam, Hotel / Restaurant, Malls and other categories of bulk waste

generators. The oulgaret Municipality has already'amended Bye-laws' The Director

LAD is instructed to amend the byelaws of all the municipalities or amend the trade

license before 11th November. The trade license of non-complying commercial

establishment shali be revoked.

The Director, LAI) may explore the possibilities of empanelling agency for establishing

micro composting facility in commercial establishment' 
^

The Director (LAD) informed that the necessary IEC activities are being carried out in

order to create awareness on segtegation of solid waste. The Secretary (ST&E) instructed

ail Local Bodies to submit the detailed report on IEC activities so far conducted.

The UT of Puducherry has commenced cenlralised processing plant set up for solid

waste for all the regions. However, LAD has initiated the encouragement of Bulk rvaste

generators to set up of Micro composting facility (MCF's) within their premises to

reduce the waste to some extent coming to the processing plant'

(Action: Director, LAD)

Page 2 of 6 ',"' Ir in,J
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4. The Secretary (ST&E) instructed to provide details on sewer unconnected households,

gap in sewage treatment and date of commissioning and expected date of completion for

all the Regions as per the following format within 3 days so as to prepare compreheusive

af'fidavit to submit before Hon'ble NGT.

5.

(aciion: Chief Engineer, PWI))

The Secretary (ST&E) instructed to provide details on number of industries inspected /

nronitored since 28.07.2022 and number of industries complied / non compiied, action

taken thereon. This may complied for filing affrdavit before Hon'ble NGT.

Planning Authority was instructed to issue an executive order stipulating a condition to

provide dual plumbing system and Rooftop rain water harvesting system in all

apartmentsl commercial buildings with the approval the Secretary (T&CP) and

implement the condition in future.

(Action: Member Secretary, PPA)

The gap in scientific disposal of 20 TPD of plastic waste was discussed. The Director

(LAD) informed tbat20 TPD of Material Recovery Facility O/tr{f) is in pipeline and it

would comrnence its operation by Decernber 2022. The Development Commissioner

instructed to provide the details as per the following format within 3 days so as to

prepare comprehensive affidavit to submit before Hon'ble NGT.

6.

Total Plastic
Waste
Generated

Recovered in
Material
Recovery
Facility (MRF)

Collected and
disposed
through
informal sector

Plan of Action
to cover 1000%

Plastic Waste
Management

(Action: Director, LAD)
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Region Sewage

Generated
(ML,D)

Selvage
Treated
(MLD)

Gap in
Treatment

(MLD)

Date of
. Cornpletion

Pondicherry

Mahe

Yanam

Karaikal



7. Regarding establishment of decentralized solid waste processing facility, the Director,

GAD) informed that processing facility will be established in Bahour and work order

will be awarded before 1lth November 2022.

(Action: Director, LAD)

8. The Project Director, DRDA informed that grey water treatment system is planned for 59

villages under Swatch Bharat Mission 2.0 (Gramin). The Secretary (ST&E) asked to

provide the details of the scheme.

(Action: Project Director, DRDA)

9. In order to utilize the treated sewage water to maximum extent, the Development.

Commissioner to General Manager, PIPDIC and Director, (LAD) to explore the

possibiiity of utilization of treated sewage from STP operated by PWD near Kanaganeri

by the industries located in Mettupalayam Industrial Estate. It is also suggested to

explore the possibility of utilization of treated sewage by Pondicherry Technology

University and Pondicherry University by providing required pipe line.

(Action: GM, PIPDIC & Director, LAD)

10. Regarding making Mahe and Yanam as Zero waste Centre, Director, LAD informed that

Mahe has already reached Zero waste Region as inhouse composting is practiced in ail

the households. Non-biodegradable waste are sent to Material Recovery Faciiity. Yanam

is moving towards zero Iand fil1 thro:rgh vermicomposting of bio-waste and incineration

of non-biowaste,

1 I. Superintendent

Commissioner'

provide clctails

provide for the

ncxt yeat'.

Engineer, PWD infornred that Action has been initiated Development

asked Superintendent Engineer, PWD and Mernber Secretary, PGWA to

within 3 days on number of roof top Rain Water Flarvesting System were

last three years and provide RWHS in the Goverrunent building for the

(Action: Chief Engineer, PWD and Member Secretary, PGWA)
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12. Puducheny Ground Water Authority was directed to submit the details of RWH

system provided in Govt. and Non Govt' sectors within 3 days'

(Action: MS, PGWA)

13. Director, Tourism informed that few beaches have been identified to promote

ecotourism under Swadesh Darsan 2.0. Mangrove trail with ptantation is proposed.

(Action: Director,' Tourism)

14. Implementation of Faecal Sludge Treatment GST) system in rural areas to be

compieted within a week time.

(Action: Project I)irector, DRDA)

15. On Nlaximurn ytilization of treated sewage, SEE,, PWD informed that flrst rTreeting of

tl-ie cornrnittee lbr effective utilizzition of trcatecl sewage o1'PWD was convenecl on

23.09.2022 ancl explorecl to possibilit.v of utility treated sewiige in irtdltstrial and

Agricr,rItulal.

16. The Development Commissioner requested District Collector of Puducherry

Karaikal to convene District Committee Environment meeting periodically

review solid waste and sewage management.

(Action: District Collector Puducherry & Karaikal)

17. The Development Commissioner directed all the concerned Departments to submit

detailed action taken report on order dt. 19.08.2022 issued by the Secretary @ST&tr)

before 03.11 .2022 inorder to submit consolidated report to the Hon'ble NG'I.

The Development Commissioner informed that if any corosive order is passed by the

I-Ion'bie NGT, the respective HOD of the department is sole by need responsible.

The meeting ended with vote of thanks to the Chair. -
-(

and

and
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ANNEXI]RE

List of Participants

Thiru/Trnt

l. 'fhiru. M. Ilajg, [.A.S., Development Commissioner, (iovernurent olPuduc]rerly. Ptrducherry

2. Dr. A. lVluthamma, l.A.s., secretary (sT&Eychairrnan (I'}PClc), Puduchcrry.

3. 'fhiru. A. Neciuncltezhiyau, LA.S., Secretary. (ltD), Puduchet'ry

4. 'fhiru.'I. Arr.ttr, I.A.S., Secretaty, PW-D, Puducherry

5. 'Ilrnt. Rishitit (iuirta, 1.A.S., Project Director, DRDA, Pudttchern'

6. 'l'rnt. Priytarshnl,. P, Director (S1-&ll)/MS (l'}PCC), Pr:ducherr.v.

7 . 'l'hiru. l{avideep Singh Chaliar, Director, LAD, Pucltrcherrl'

8. Thiru. M. Kandar Selvam. Mernebr Secretary. PPA, PLrduchen'1"

9. Thiru. S. Manohar, Member Secretary, PGWA, Puducherry

10.I'hiru. Dr. N. Ramesh, SEE, DSTE, Puducherry

1 i. Dr. V. R. Sumatlii, Scientist, DSTE, Puduchery

12. Thiru. A. Baskaram, SIi-2, PWD, Puducherr.v

13.'fhiru. S. Muruganantham, EE EHD), PWI), Puducherry ,

14. Thiru. N. Ravi, Thirunallar Commune Panchayat, Karaikal

I5. Thiru. V. Ejulrad.iane, Commissioner, MCP, Puduoherry

16. T'hiru. K. Malligariunan, AE, MCP. Puducherry

17. 'l'hilu.P. Nagaradjan, AE, ACP, Putlucherry

18. Thiru. P. (iunasekaran. IlC. ACP, Puducherry

19. Trnt.'1'. Aruur (AMIf UT SBM),1'eam Leader & Urban lVlanagement, I-AD. I'ttclttcherrv

20. Thiru. A. Sureshraf , Commissioner, OM, Puducherry

21. Thiru. M. Jaisankar, JE, OM, Puducherry

22. 'fhini. R. Carliqueyane. Comtnissioner, BCP, Puducherry

23. Thinr. B. I{amanathan, .lunior Town Planner, PPA, Puducirerry

24. Thiru. Il. lyappan. Junior Engineer, NCP, Puduciremy.

25. Tmt. J. Selvanayaki, JSA, PPCC, Puducherry.
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BEFORE THE NATIONAL

GREEN TRIBUNAL. PRINCIPAL

BENCH. NEW DELHI

APPLICATION NO: 606 OF 2018

COMPLIANCE OF MUNICIPAL
SOLID WASTE MANAGEMENT

RULES, 2016 AND OTHER
ENYIRONMENTAL ISSUES

(ARISING OUT OF DIRECTIONS OF
THE HON'BLE SUPRE]\{E COURT

rN w. P. NO. 888/1996 ANr)
w. P. NO.375/2012)

PAPER BOOK II

ABHIMANYU GARG
STANDING COUI{SEL

GOVERNMENT OF PUDUCHERRY
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